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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

Misc. Application No. 122/2025
IN
OA No. 34 of 2025

In the matter of :

Sunil Sharma ...Applicant
Versus

State of Haryana & Ors.

....Respondent

STATUS REPORT BY WAY OF AFFIDAVIT OF
GAURAYV ANTIL, ADDITIONAL
COMMISSIONER-II, MUNICIPAL
CORPORATION, FARIDABAD ON BEHALF OF
RESPONDENT NO. 3.

MOST RESPECTFULLY SHOWETH:

I, Gaurav Antil, Additional Commissioner-II on behalf of Commissioner
Municipal Corporation, Faridabad being competent to file the present
Action Taken Report, do hereby solemnly affirm and declare as under:

1. That the above said Misc. Application was fixed before this Hon’ble
Tribunal on 12.01.2026 but as the Graded Response Action Plan
(GRAP) has also been in force and during which construction and
demolition activities were at halt and due to which only two small
religious structures were removed by the enforcement wing of Joint
Commissioner Faridabad. The Hon’ble Tribunal accepted the

request of this Corporation and adjourned the matter for 20.02.2026
T,
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for filing Action Taken Report.

That the answering respondent issued repeated directions to all the
Joint Commissioner’s to comply with the order passed by this
Hon’ble Tribunal in true spirit.

That thereafter district administration started preparation of the
SURAJKUND MELA which was to be organised by the State
Government from 31.01.2026 to 15.02.2026 and during this period
VVIP movement was started in District Faridabad and people from
the various States of India and from the foreign countries also started
to visit Mela. The authorities were duty bound to maintain the
security of the VVIP and people coming from outside and further to
maintain law and order situation in Faridabad, the demolition drive
could not be implemented.

That Joint Commissioner (Old Faridabad) removed four religious
structures after getting assistance of the Police. The report of the
Joint Commissioner is attached as Annexure R-3/A. However, no
action could be taken by the Joint Commissioner, NIT due to
agitation made by the general public at large. Report of the Joint
Commissioner(T) is attached as Annexure R-3/B.

That the Joint Commissioner(B) has submitted his report mentioning
therein that due to VVIP movement in District Faridabad in
connection with Surajkund Fair and requirement to maintain law and
order, the proposed action on the said religious structure could not
be undertaken. Report of Joint Commissioner(B) is attached as
Annexure R-3/C.

That sincere efforts are being made by the answering respondent to

comply with the ordez-pasged by the Hon’ble Tribunal as the matter
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is related to the removal of religious structure, resistance had to be
faced by the concerned Joint Commissioners. The answering
respondent hold this Hon’ble Tribunal in the highest esteem and can
never think of disobeying the order passed by this Hon’ble Tribunal.
It is pertinent to mention to here that now after taking assistance of
the district administration/police special demolition drive will be
started every week, so that order of the Hon’ble Tribunal be
implemented in true spirit.

In view of the submissions made herein above, it is, therefore
humbly prayed before this Hon’ble Tribunal to provide two months’
more time to comply with the order and submit the report.

Present status report is being submitted for consideration of this

Hon’ble Tribunal.
Additiqnal Commissioner
M ration
Faridabad
VERIFICATION
Verified at Faridabad on ............ that the contents of above status report

are true and correct to my knowledge and on the basis of information

derived from the official record which I believe to be true and no material

\

AdBpasicddmmissioner
Municipal Corporation
Faridabad
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Municipal Corporation, Faridabad il
B.K. Chowk N.I.T— 12100l Haryana-India rlAfYAN5@
BARIBAERS  Tel. : 0120-2411649, 2411664 Faridabad, 2415549
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From

To

Subject:

Joint Commissioner (F),
Municipal Corporation,
Faridabad.

District Attorney,
Municipal Corporation,
Faridabad.

Memo No. MCF/JC(F)/2026/
Dated: 18.02.2026

Submission of Additional Status Report in compliance with directions of the
Hon'ble National Green Tribunal in O.A. No. 34 of 2025 titled “Sunil Sharma Vs.
State of Haryana & Ors.”

In compliance with the directions issued by the Hon'ble National Green Tribunal (Principal

Bench, New Delhi) in the matter of Sunil Sharma Vs. State of Haryana & Ors. (O.A. No. 34 of 2025), the
following actions and developments are respectfully submitted for your kind information and record: -

1.

The Hon'ble Tribunal had directed the Municipal Corporation, Faridabad to file an updated
status report regarding the removal of unauthorized religious structures/encroachments
situated on public land, particularly on public parks, green belts, and open spaces within the
jurisdiction of the Corporation.

In pursuance of the said directions, the Municipal Corporation Faridabad initiated the
necessary actions. Demolition notices were prepared and formally issued to the concerned
unauthorized religious structures on 11/07/2025.

Preparations for implementing the demolition were made in accordance with the Hon'ble
Tribunal's directions. However, during execution, significant public interference and
resistance were encountered at several sites, which made it difficult to proceed with the
demolition without risking disturbance to public peace and law and order.

After consultation with the law enforcement authorities, it was considered prudent to
temporarily defer the demolition drive until adequate police protection and security
arrangements could be ensured. The Corporation remains fully committed to implementing
the Hon'ble Tribunal's order in its true spirit as soon as proper arrangements are in place.

Subsequently, representatives of the concerned religious structures were invited for a
meeting. After due consultation, two (02) structures have already been completely
shifted/removed. Further, two (02) other religious structures were demolished with the
assistance of the police force and in the presence of the Duty Magistrate. Endstt. No.
5793/MB-3 dated 16.02.2026 (copy attached).

Further, a comprehensive record of all identified unauthorized religious structures and
encroachments on public parks and open areas has been compiled, including their location,
nature, and current status. The same is enclosed as Annexure R-1 for reference.
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Municipal Corporation, Faridabad il
B.K. Chowk N.I.T.— 12100l Haryana-India HAR‘YAN5@
FARIBRERS  Tel. : 0129-2411649, 2411664 Faridabad, 2415549

Enclosures:

Additionally, in compliance with the directions received from the Director G’enera'l,"Urban
Local Bodies, Haryana, the details of this case and the compliance measures have been
Municipal Corporation, Faridabad B.K. Chowk N.I.T.— 121001, Haryana-India Tel : 0129-
2411649, 2411664 Faridabad, 2415549 publicly displayed through hoardings installed at the
Municipal Corporation Faridabad (Old Faridabad Zone). Photographs evidencing the same
have been attached along with Annexure R-1.

The Additional Status Report by way of affidavit has accordingly been prepared and
submitted before the Hon'ble National Green Tribunal for its kind perusal. It is respectfully
submitted that all necessary actions are being undertaken to ensure full compliance with the
Hon'ble Tribunal's orders and to address the issue of unauthorized encroachments in
accordance with the provisions of the Haryana Municipal Corporation Act, 1994. This is
submitted for your kind information and necessary directions, please. Joint Commissioner (F)

Municipal Corporation,

Joint Commissioner (F),
Municipal Corporation,
Faridabad.

1. Annexure R-I- Details of unauthorized religious structures/encroachments.
2. Annexure R-I- Details of structures shifted from green belt area on.
3. Photographs of hoardings displayed at MCF Building (Old Faridabad Zone)
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Municipal Corporation, Faridabad
R E B.K. Chowk N.I.T.— 12100l, Haryana-India
\D  Tel. : 0129-2411649, 2411664 Faridabad, 2415549

Before After
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Municipal Corporation, Faridabad m
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Memo no:- MCF/AE(B)/2026/ | @ )
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fagd :— OA. No. 34 of Sunil Sharma Vs, State of Haryana and othrs”’
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Durga Mandir, 1A Block, Nathi chowk, NIT, Faridabad
Pipleshwar Mahadev Mandir 1G Park, NIT, Faridabad,

Shiv Mandir, 2H Park, NIT, Faridabad

Shiv Mandir, NH-2 In front of Boys Govt. School, NIT, Faridabad
Shani Dev Mandir in front of 2N/13, NIT, Faridabad

Shani Mandir, NH-5 Front of Barak, NIT, Faridabad

Shri Mata Mandir, 3A Park NIT, Faridabad

Raé garf e |Her IIA Bl )é%
wfS AIar (iEE)
o
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O/o District Magistrate, Faridabad

Mini Secretariat, Sector-12, Faridabad
Office Phone:- 0129-2227936, 2226604, Email Id - dcfbd@hry.nic.in

In exercise of the powers conferred upon me under section 16 (l)
and 17 (Il) of THE BHARATIYA NAGARIK SURAKSHA SANHITA, 2023, |, Ayush
Sinha, 1AS, District Magistrate, Faridabad do hereby appoint Sh. Umesh Kumar,
Naib Tehsildar, Badkhal Mob 9211110678 as Duty Magistrate on dated
10.01.2026 as per the Letter No. MCF/AE(B)/2026/32 dated 07.01.2026
received from Commissioner, M.C. Faridabad for maintenance of Law & Order
during the removal of illegal Religious Structure (Temple) at 1. Durga Mandir,
1A Block, Nathi Chowk, NIT, Faridabad 2. Pipleshwar Mahadev Mandir 1G Park,
NIT, Faridabad 3. Shiv Mandir, 2H Park, NIT, Faridabad 4. Shiv Mandir, NH-2 In
front of Boys Govt. School, NIT, Faridabad 5. Shani Dev Mandir in front of
2N/13, NIT, Faridabad 6. Shani Dev Mandir, NH-5 Front of Barak, NIT, Faridabad

7. Shri Mata Mandir, 3A Park, NIT, Faridabad (7 No. of illegal religious
structures. )

sr. | Name of Duty Magistrate Dated Place

No.

1 |Sh. Umesh Kumar, Naib| 10.01.2026 |1. Durga Mandir, 1A Block,
Tehsildar, Badkhal Mob Nathi Chowk, NIT,
9211110678 Faridabad

2. Pipleshwar Mahadev
Mandir 1G Park, NIT,
Faridabad

3. Shiv Mandir, 2H Park, NIT,
Faridabad

4. Shiv Mandir, NH-2 In front
of Boys Govt. School, NIT,
Faridabad

5. Shani Dev Mandir in front
of 2N/13, NIT, Faridabad

6. Shani Dev Mandir, NH-5
Front of Barak, NIT,
Faridabad

7. Shri Mata Mandir, 3A Park,
NIT, Faridabad
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O/o District Magistrate, Faridabad

Mini Secretariat, Sector-12, Faridabad
Office Phone:- 0129-2227936, 2226604, Email Id - dcfbd@hry.nic.in

The Duty Magistrates will exercise the powers of Executive

Magistrate vested in them by THE BHARATIYA NAGARIK SURAKSHA SANHITA,
2023.

Ayush, Sinha IAS
District Magistrate
Faridabad

Endstt. No. 4893 /MB-3 Dated :- 09.01.2026

A copy of the above is forwarded to the following for kind

information & necessary action please :-

o

Commissioner of Police, Faridabad. He is requested to provide adequate
police force with lady police as per letter no. Letter No. MCF/AE(B)/2026/32
dated 07.01.2026 received from Commissioner, M.C. Faridabad.
Commissioner, M.C. Faridabad
SDM, Faridabad/Ballabgarh/Badkhal.
Joint Commissioner (T) M.C. Faridabad vide their office letter no.
MCF/AE(B)/2026/32 dated 07.01.2026. He shall ensure that to follow all the
directions of Hon’ble Supreme Court of India and there is no stay on such
proceedings and would ensure that due process is being followed.
Tehsildar, Faridabad/Ballabgarh/Badkhal.
Sh. Umesh Kumar, Naib Tehsildar, Badkhal Mob 9211110678 as a Duty
Magistrate on 10.01.2026. He is also directed to submit the factual report
after completion of work within 2 days positively.
PA to DM & CTM/PLA.

for District Magistrate,

Faridabad

10
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Municipal Corporation, Faridabad

B.K. Chowk N.I.T.— 121001, Haryana-India %@
Tel. : 0129-2411649, 2411664 Faridabad, 2415549 T

refft MUNICIPAL CORPORATION OF
T &30 @ 1 a1 FARIDABAD

TRANSFORMING HARYANA - PROGRESSING HARYANA

From

Joint Commissioner (T),
Municipal Corporation,
Faridabad.

To
District Attorney,
Municipal Corporation,
Faridabad.

Memo No. MCF/AE (B)/2026/ 183
Dated: 18.02.2026

Subject: OA No. 34 of Sunil Sharma Vs. State of Haryana and Others.

In compliance with the letter received from your office, the Action Taken Report (ATR) is
enclosed herewith for your kind information and for taking further necessary action.

e

Joint Commissioner (T),

Municipal Corporation,
Faridabad.
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Murfld@4PCorporation, Faridabad

B.K. Chowk N.I.T Faridabad -121001, Haryana-india
Tel. : 0120-2411649, 24116864, 2415549
Fax : 0129-2416485

From,

Joint Commissioner (B),
Municipal Corporation,
Faridabad

To,
District Attorney,
Municipal Corporation,
Faridabad

Memo No. MCF/JCB/2026/ |48
Dated: 19 02,,2’5

Sub: 0.A. No.-34. Sunil Sharma Vs State of Haryana and Ors.

In context to the subject cited matter, it is intimated that compliance report pertaining to the said
matter was previously forwarded to District Attorney, Municipal Corporation Faridabad vide this office
memo no MCF/JCB/2025/3451 dated 17/07/2025. A copy of same is attached herewith for information
and necessary action.

Furthermore, in compliance with the Hon’ble Court’s order regarding the demolition of
unauthorised religious structure, demolition notices were duly issued and necessary preparations were
made by the Municipal Corporation Faridabad to implement the directive. However, due to significant
public interference and resistance at the sites, the demolition activity could not be carried out as
planned. The situation posed serious challenges to maintain public order and peace in the areas.

Subsequently, owing to VVIP movement in District Faridabad in connection with the Surajkund
Fair and the requirement to maintain law and order, the proposed action on the said religious structure
could not be undertaken.

Thereafter, this office requested the appointment of a Duty Magistrate to carry out the
demolition of the religious structure situated in the parks/green belt area at Sector-3, Ballabgarh,

Faridabad, vide Letter No. MCF/Enf./2026/234 dated 18.02.2026.

In view of the prevailing circumstances, it was deemed prudent to defer the action temporarily to
prevent any law-and-order issues, The Municipal Corporation Faridabad remains committed to
implement the Hon’ble Court’s order in full and will proceed with the demolition once adequate security
arrangements and preventive measures are in place to ensure safe and peaceful execution of the

directive.
Joint Commissioner (B),
Encls : As Above. Municipal Corporation,

Faridabad.
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[rom,

Joint Commissioner (B),
Municipal Corporation,
Faridabad

To,
District Attorney,

Municipal Corporation,
Faridabad

Memo No. MCF/ICB/2025/ 3 8
Dated:(? 7’ ,0 o’? f ﬁ

Sub:  O.A. No.-34, Sunil Sharma Vs State of Haryana and Ors.

In context to the subject cited matter, it is intimated that compliance report pertaining to
the said matter was previously forwarded to District Attorney, Municipal Corporation Faridabad
vide this office memo no MCF/JCB/2025/3451 dated 17/07/2025. A copy of same is attached
herewith for information and necessary action.

Furthermore, in compliance with the Hon’ble Court’s order regarding the demolition of
unauthorised religious structure, demolition notices were duly issued and necessary preparations
were made by the Municipal Corporation Faridabad to implement the directive. However, due to
significant public interference and resistance at the sites, the demolition activity could not be
carried out as planned. The situation posed serious challenges to maintain public order and pcace
in the areas.

In view of the prevailing circumstances, it was deemed prudent to defer the action
temporarily to prevent any law-and-order issues, The Municipal Corporation Faridabad remains
committed to implement the Hon’ble Court’s order in full and will proceed with tie demolition
once adequate security arrangements and preventive measures are in place to erfjire safe and
peaceful execution of the directive

af Corporation,
Faridabad.

Encls : As Above.

13
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G From

Joint Commissioner (B)

Municipal Corporation,

Faridabad.

To

District Attomey,

Municipal Corporation,

Faridabad.

Meno No: McEICBR02572 4 S |
Dated: |}~ < WD

Sub: -34, Sunil Sharma te of Ha dOr

Tn context to the subject cited matter, the requisite information is as under :-

F. District MCName | Unauthorized | Delailof | Dates  from What ] Timeframe for the
No | Name construction | religlous | which  these legal | removal of illegal
in the name place | construction action | encroachment
of Temple, | along with | Are has been
Church, total area | Established initiated
Mosqueor | occupied for
Gurudware | by them removal
elc. on public | (Sq.m) of said
street, public illegal
park or other encroach
public place ment
belonging o along
The with
municipality detail
Park Near
Faridabad | Municipal . H.No
o1 | (Ballabgarh| Corporation S,;‘;":‘;;“ et R TR S d“"l:::’““r
Zone) Faridabad (9.25qm)
approx.
Park Near
02 | Faridsbad | Municipal Shri H.No ——
(Ballabgarh | Corporation Mahadev | 111523 2010 NIL . oS
Zone) | Faridabad | Temple | (14050 i
m) approx.
Shri Radha | Deendayal
g ol Krisan Park(Big
Faridabad | Municipal ; —
03 | Ballabgarh o0 ';';:1;2: ra: Pn;l;)-s;c- 1990 NIL h\dugl:::m of
Zone) | Faridabad | gipgp Sahib| (238 59
Gurudwara | m) 8pprox.

, MCF Ballabgarb Nesr Bus Stand Ballabgarh.
Jekyyex<]A

Officer»  Jolnt
di;kZyme ;aqDr vigqOr) ux) fuxe) CkYyexq] fu LVSM
- . f bzl

ansarsa 9941840 RATall: 0
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h gOF' Ok Chowk MY Faddfbad 121001, Haryann-indin LT
s F‘Ai‘iﬁ'mw Fax : 012024164 11 it pPv o A1 B0 o

deieng, )

pw-ﬂ“
[ Park near
H.No
Faridabad Municipal Shri 1736
04 | (Ballabgarh| Corporation Neolkanth | Sector 2001 Ny, | Indue course of
Zone) | Faridabad | Temple DA fime
(272 8q
M) Approx.
Park Near
Faridabad | Municipal H.no
05| (Balabgarh| Comorttion|  Tewple | 8123 | 2015 | Nt In due course of
Zone) | Faridabad (9.2 5qm) lime
Opprox.
Park Near
Municipal H. 1o
06| Faridabad | Corporation| Temple | 5220/3 2020 NIL Induc course of
Faridabad (9.28qm) time
approx,
’ Park Near
Faridabad | Municipal | ¢ ... H. no
07 | (Balabgrh| Corporation| ' 0 | 61108 | 2018 | ML fdus sodrseof
Zone) Faridabad P (104 Sq time
) approx.
& Park Near
Faridabad | Municipal i H.no
08 | (Ballabgarh Comora[t)ion Sitam { oian w8 | NL In due course of
2o | Fudbed | TP | @nasq il
m) approx.
Park Near
Faridabad | Municipal H. no o i conmsol
09 | (Ballabgarh| Corporation Temple 6467/3 2015 NIL i
Zone) Faridabad (41 Sqm)
approx.
Park Near
Faridabad | Municipal H. o In due course of
10 | (Ballabgarh Corporation Temple | 30073 2010 NIL e
Zone) Faridabad (148 Sq
m) approx.
Khasr No
Faridabad Municipal | Store, Shri | :131/3&4 1nduc course of
11| (Ballabgarh Corporation ShaniDev | T irkha 2019 NIL i
Zone) Faridabad | Temple Colony
Park (148
§q
m) ApproX.
-—'-——"""'—"""—/ Hordware _
Faridabad Mumcap}xl Shiv Parvati| to Sohna 2023 NIL h\dut‘?w‘SWl
12| (Ballabgarh Corporalion | - Temnle T-point e
Zone) Faridabad greenbelt
near
Indian Oil
Petrol
pump
(186 S
m) approx

OMce:+  Joint Commissloner, MCF Ballabgarh Near Bus Stund Bullsbgarh.

Telephones » 91(0129-2241849) E-Mull: ]

diGkZy; % 1;8qDr vk;qDr) ux) fuxe) Ck¥yex] fu;) ¢l LVSM)CKYyex<]A
weene@emsleon /

(
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] Hardware
to Sohna
T-point
Shri greenbell
i front of 1970 NIL In duct course of
Ime

Faridabad | Municipal

13| (Ballabgarh Corporation [ Hanuman
Zone) Faridabad | Temple deendnyal
park

(58 Sqm)
approx.

Hardware
to Sohna
T-point

Faridabad | Municipal greenbel

14| (Ballabgarh| Corporation |~ Temple infrontof| 5919 | NIL Indue course of

Zone) | Faridabad P';’;I'W fime

sector 24

(37 Sqm)
approx.

Hardware

1o Sohna |

T-poin: I
. o eenbelt

Furidabad Municipel iﬁrfmntof’ © 2020 NIL In duel;::rse of

15 | (Ballabgarh Corporation | Masjid plot 10
Zo .

"e.) Faridabad 153 sector

2 , !

(37Sqm)
approx.

Haryana, to place

[l e
Furthermore, directions were issued by the Director General, Urban Local Bodies,
the hoarding of information related to the connected case on the municipal office building.
[tis submitted that the hoarding of the same has been placed on the Municipal Corp
Faridabad, Ballabgarh Zone, building in compliance with the aforementioned directions. A
ched herewith for your kind information and necessa
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